Tripura State Civil Services (Revised Pay)
Rules, 2017.

(As Amended upto 1% Amendment Rules, 2018 dt. 06.11.2018).
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GOYERNMENT OF TRIPURA
FINANCE DEPARTMENT

dok SodeFoved bk ok

NOFT(2)-FIN(PC/ 2017 Dated, Agartala, 111 luly, 2017

NOTIFICATION

In exercise of the powers conferred by the proviso to Article 309 of the Constitution

of India, the Governor is pleased to make the following Rules; namaly:-

1.

BULES
Short title and commencement:
{1} These Rules may be cailed the Tiipura State Ciil Services (Revised Pay) Rules, 2017
{2} Save as otherwise provided hereinafier, they shall be deemed to have come into
force on the T day of April, 2017,

Application:
(1} Save as otherwise provided by or under these Rules, these Rules shall apply to

persons appointed in / against regular scales of pay/ pay structure to services and
ROSUS in connection with the affairs of the State of Tripura.

{&) Uniess specially extended under express order of the Govermment, these Rules shaill

not apply to:-
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(z) Members of All India Services, Members of Tripura Judicial Service, tiembers of
the Services to whom University Grants Commission (UGC)Y and the Al indian
Council of Technical Education (AICTE) pay structure apply.

() Employees and staft of High Court of Tripura unless adopted by the High Court of
Tripura / Workers of Autonomous Bodies / PSUs / Cooperatives Banks/ Agencles /
Sncieties and similar Organisations except specificaily relaxed by ihe Government
for particular case(s) for adoption.

(¢} Persons not in whole time employment,

tef) Porsons paid out of contingencies.

(e} Persons paid otherwise than on a monthly fixed pay basis including those paid
anly on piece rate basis,

) Persons emploved on conlract pasis except where the contract provides
othenwise.

(¢5y Persons in re-employment in Government service after refirement.

{10 Porsons in employment/ re-employment/ contract under different schemes being
funded fully or partly by the Government of Tripura.

5 Any other class or category of persons whom the Governor may, by order,
specifically exciude from the application of it or any of the provisions contained
i these rules.

%, Definitions:

(1} in these Rules, unlass the context otherwise requirest-

i “existing basic pay” means the pay drawn in ithe prescribed exisiing ?ay Band
and Grade Pay or Pay in the existing scale.

Gy “edsting Pay Band and Grade Pay” in relation to a Government employee
means the Pay Band and the Grade pay applicable 10 the post held by the
Government amployee as on the date immeadiately before the notification of
ihese rules whether in & substantive capacity of in officiating capacity.
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“existing seale” in relation to & Government employee means the pay scale

applicable to the post held by the Government employee as on the date

immediately before the notification of these rules whether in substantive capacity

in officiating capacity.

“existing poy structure” in relation to & Government employes the present

systemn of Pay Band and Grade Pay or the Pay Scale applicable to the post held

by the Government employee as on the date immediately before the coming into

force of these rules whether in a substantive or in officiating capacity.

“existing emslumeants” means the sum of ) existing basic pay and (i) existing

dearness allowance appropriate to the basic pay as on 31 day of March, 2017;

"Pay Matrlx" means Matrlx specified in the Schedule-l with Levels of pay

aranged in vertical celis as assigned to corresponding existing Pay Band and

existing Grade pay or scale;

“Level” in the Pay Matrix shall mean the Level corresponding to the existing Pay

Band and Grade Pay or scale specified in the Schedule-L

“Pay in the level” means pay drawn in the appropriate Cell of the Level as

specified in thé Schedule,

"Revised pay structure” in relation to a post means the Pay Matrix and the

Levels epacifiad therein corresponding to the axisting Pay Band and Grade Pay or

scale of the post, unless 2 different revised level iz notifled separately for that

post.

“basic pay” in the revised pay structure means the pay drawn in the preseribed

Level iy the Pay Matrix

Note Special Pay, Personal Pay, Non Practicing Allowance (NPA}, honorarium and
any other addition to pay shall not be included in the basic pay for the

purpose of computation of fixation of pay.
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i) “Revised emoluments” means the pay in the Level of a Government employee

in the revised pay structure,
andd

iy “Schedula” means a Schadule appended to these rules,

Note: Where a female Government employee s concerned, the word "he”, "his” and
i’ used in the rules shall be taken to mean “she’, "her’ and "her” respectively
in these rules,

4. Level of posts:
The level of posts shall be determined in accordance with the various Levels as assigned
1o corresponding existing Pay Band and Grade Pay of scate as specified in the Pay Matrix,
5. Drawsl of pay in the revised pay structure:
Save as otherwise provided in these rules, a Government employee who is in sevice
o 319 day of March, 2017 or who may have been appointed on or after 1° day ot April,
9017 shall draw pay in the Level in the revised pay structure applicable to the post/service

which hie has been holding or as the case may be, to which he may have been appointed;

Pravided that a Government employee who is in service on 31stday of March, 2017 or
who enters service on or after 1% day of April, 2017 but before the publication of these
wiles, raay, at his option, continue to draw pay in the existing pay structure, until the date on
which he earns his next or any subsequent increment(s) in the existing pay structure or untl!

he vacates his post or ceases to draw pay in the existing pay struciure,

Drovided further that in cases where a Government employee has been placed in &
higher grade pay or stale between 1 day of April, 2017 and the date of notiication of
those rules on account of promotion or upgradation, the Government employee may elect
i switch over to the revised pay structure from the date of such promotion or upgradation,

as the case may be.
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Explanation 1) The option to retain the existing pay structure under the proviso to this rule

shall be admissible only in respect of one existing Pay Band and Grade Pay

o scale,

Explanation 2- The aforesald option shall not be admissible to any person appointed to a

post for the first time in Government service or by transfer from another
post on or 2fter the 150 day of April, 2017 and he shall be allowed pay anly in
the revised pay structure. Re-appointment after break in service {0 a post/
sarvice on or after the 19 day of April, 20017 shall in all cases be treated as

first appointment for the purpose of these rules.

Explanation Z Where a Government employee exercises the option under the proviso to

&

(1)

this rule to retain the existing pay structure of a post held by him in an
orficiating cepacity on a regular basis for the purpose of regulation of pay in
that pay structure under Fundamental Rule 22, or under any other rule or
order applicable to thal post, his substantive pay shall be substantive pay
which he would have drawn had he retained the existing pay structure in
respect of the permanent post on which he holds a lien or would have held a
ten had his lien not been suspended or the pay of the officiating post which
has acquired the character of substantive pay in accordance with any order
for the time being in force, whichever is higher,

Nore- A Government employee exercising option to retain the existing pay structure
under this rule shall continue to draw the Dearness Allowance as was
appropriaste to the pay of existing pay structure at the rates in force on 1
cay of April, 2017,

Exercise of optiom:

The option under the provise to Rule 5 shall be exercised in writing in the Form

appended 1o Schadule 1T to these Rules 50 as to reach the authority mentioned in

subr-risie () within three months of the date of notification of these rules or where any
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revicion I the existing pay structure is made by any order subsequent o the date of
notification of these rutes, within three months of the date of such order.
Provided that -

{n} a Government employee who on the date of publication of these Rules in the
Official Gazette is on leave or deputation or foreign sarvice, the said option
shall be exercised in writing so as to reach the said authority within three
months of the date of his teking charge of his post after return from such
leave or deputation or foreign service; and

(hy  where Govarnment employes is under suspension on the date of publication
of these rules in the Officiat Gazette, shall exercise the option®in writing so as
te reach the said authority within the three months of the date of hs returm 1o
his duties or within 3 {three) months of the date of publication of these rules
in Official Gazetie, if that date is latter than the date prescribed in this sub-
rule,

(2) The cption shall be intimated by ail concerned Government employees to their
respective Heads of Office slong-with an undertaking, in the Form appendead to these rules.
90t Officers borne under TCS, TPS, TFS, Gazetted portion of Tripura Secretariat Service,
Grzetted portion of Tripura Stenographer Service, Head of Departrents shall submit thelr
respective aplions to the Fnance Department {Establishment Branch),

3y I the option under sub-rule (1) has not been received by tha Head of Office within
the period mentioned in sub-rule (1), the Government employee shall be deemed 1o have
slocted to be governed by the revised pay structure with effect from the 1% day of April,
2017 or the date of appointment, if it happens to be later than 15t day of April, 2017, as the
case may be.

(4 The option, once exarcised shall be final and cannot be modified on any subsequent

elodo
faeitld,
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Note 1

Note 2

Nofe 3

A Government employes, whose service is terminated on or after ¥ day of
April, 2077 and who is unable to exercise the option within the prescribed
time fimit, on account of discharge on the expiry of the sanctioned posts,
resignation, dismissal or discharge on disciplinary grounds, shall be
entitied to exercise option under sub-rulel1),

A Government employee, who died on or after the 15 day of Apsil, 2017
and could not exercise the aption within prescribed time limit is deemead
te have opted for the revised pay structure on and from the 19 day of
April, 2017 or such later date as is most beneficial to their dependents if
the revised pay structure is more favourable and in such cases, necessary
action shall be taken by the Head of Office.

A Government employee, who was on earned leave or any other kind of
leave on the Tt day of April, 2017 and is entitled to leave salary shall be

allowed the benefits of exercising option under this rule.

7. Fixation of pay of an existing employee in the revised pay structure;

%) The initlal pay of a Government employes who is in service on 373 day of March,

2017 and elected or is deemed to have elected under Rule 6 to he gaverned by the revised

pay structure incorporated in these Rules on and from 19 day of April, 2017, shall, unless in

any case the Governor of Tripura by special order otherwise directs, be fixed in the following

MaEnnar-

{3 The pay in the applicable Level in the Pay Matrix shall be the pay obtained by

multiplying the existing basic pay by a factor of 2.25, rounded off to the nearest

rupes and the figure so arrived at will be located in that Level of the Pay Matrix

and if such identical figure corresponds to any Cefl in the applicable Level of the

Pay Matsix, the same shall be the pay, and i no such Cell is available in the

applicable Level the pay shall be fixed at the immediate next higher Cell in that

applicable Level of the Pay Matrix. Refer to lustration No. 1 given at Annexure.
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Gh I the minimum pay of the first Cell in the applicable Level is more than the
arount arrived at as per sub-clause {i) above, the pay shalt be fixed at minimum
pay or the first Cell of that appiicable Level.

A A Government employee who is on leave on the 15t day of April, 2017 and is entitied

i leave salary, shall become entitled to pay in the revisad pay structure from 19 day of
; f Y

(3 A Government employee who is on study leave on the 15tday of April, 2017, shall be
entitlad to the pay in the ravised pay structure from the 1% day of Apnil, 2017 or the date of
BEen,

gy 5 Govermment employes under suspension shall continue {0 draw subsistence
slowance based on existing pay structure and his pay in the revised pay structure shall be
subject to the final order on the pending disciplinary proceedings.

ey Where the amount of existing emocluments oxcend the revised emocluments in

respect of any employee, the difference amount shall be allowed as personal pay to be

sorbed in future increases in pay.,

() Where in the fixation of pay under sub-rule (1}, the pay of a Government employee,
who, in the existing pay structure, was drawing immediately before the 19 day of April, 2017
more pay than another Government employee junior to him in the same cadre and same
st aets fixed in the revised pay structure in a Cell lower than that of such junior, his pay
2hall be stepped up o the same Cell in the revised pay structure as that of his junior,

(7 Subject to the provisions of Rule 5, i the pay as fixed in the officiating post under
suberde (1) is lower than the pay fixed in the substantive post, the former shall be fixed at
the same stage as the substantive pay,

@ The Head of Office shall prepare statement of fixation of pay under the Tripura State

Civil Services (Revisad Pay) Rules, 2017 as per format appended to the Annexure.
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The pay of employees appointed by direct recruitment on or after 1% day of Apri,

2017 shall be fixed at the minimurm pay or the first Cell in the Level, applicable to the post
to which such employees are appointed.

Provided that where the existing pay of such employee appointed on or after 1% day
of April, 2017 and before the date of publication of these rules in Official Gazette has
already been fixed in the existing pay structure and if his existing emoluments happen o
axceed the minimum pav or the first Cell in the Level, as applicable fo the post 1o which he
is appointed on or after 1% day of April, 2017, such difference shall be paid as personal pay
10 be absorbed in future incremants in pay.

For exarmple, a person entering Government service as a direct recruit at Level 7 on
or after 1% day of April, 2017 shall get his pay fixed at Rs18770/- at Level 10 of
25, 30,380/, at Level 11 of Ry, 32,920/- and so on.

4, Fixation of pey on promotion on or after 1% day of April, 2017

The fixation of pay in case of promotion from one Level to another in the revised pay
structure shall be made In the following manner-

One increment shall be given in the Level from which the employee is promoted and
he shall be nlaced at a Cell equal 1o the figure so arrived at in the Level of the post to which
promated and if no such Cell is available in the Level to which promoted, he shall be placed
at the next higher Cell in that Level. Refer to Dlustration No.2 given at Annexure.

0. Increments in Pay Matrie
(1} The rate of increment snall be @ 3% per annum.
(2} The increment shall be as spedified in the vertical Cells of the applicable Level in the

Pay Matrix, Refer to Blustration No, 3 given at Annexure.
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v Date of next increment in the revised pay structure:
(1) There shall be two dates for grant of incrament namely, 1% January and 15t july of
ayeary yearn

Provided that an employee shall be entitled to only one annual increment gither on
15t January or on 1% july depending on the date of his appointment, promotion of grant of
fnancial up-gradation.
(5 Theincrement in respect of an employee appointed of promoted or granted financial
ap-gradation including MACPS during the period between the 279 day of January and ¥
day of fuly (both inclusive) shall be granted on 19 day of Jemuary of the foliowing year and
She increment in respect of an employee appointed or promoted or granted financial up-
gradation inciuding ap-gradation under SAACPS during the period between the 209 day of

July and B day of January {both inciusive) shall be granted on 1% day of July of the

awing year. Refer 1o Hiustration No, 4 given at Annexure,

Note

() In case of an employee appointed of promoted in the hierarchy or under MACP
during the period between the ond day of July 2017 and the 1 day of January,
2018, the first increment shall accrue on the 15t day of July, 2018 and thereaiter it
shall accrue after one year on annual basis.

(ot In case of an emplovee appomted of promoted in the hierarchy or under MACP
during the pericd between the ond day of Janusry, 2017 and the 15t day of July,
20497, who did not draw any increment on 13t day of July, 2037 the next
‘nerement shall accrue on 19 day of January, 2018 and thereafter it shall accrue

after one year ¢y annual Dasis.

rovided further that an employee who opts to fix his pay in the revised pay structure
s on 19 day of April, 2017 shall be allowed to avall his normal increment on 19 day of July,
20T
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12, Maodified Assured Caresr Progression Scheme (MACPS) with effect from 1%day
of April, 2017
{0 A new schems tHed “Modified Assured Career Progression Scheme [(MACPSY,

effective from 1t day of April, 2017, shall replace the existing "Assured Career Progression
Scheme (ACPR) introduced under Trinura State Civil Services (Revised Pay) Rules, 2009,

(23 Under the MACES, sl regular State Government employees whose pay has been
fixed inn the Level 1 to 13 of the Pay Matrix shall be eniitied to get a maximurn of 3(three)
Hoancial vp-gradations, the Tirst up-gradation shall be after 10 years of continuous and
satisfactory service against regular scals, second after another 7 years of continuous and
satisfactory service (total 17 years) and third after further 8 years of continuous and
satisfactory service {total 25 vears) in thelr service career provided the concerned employae
had not gol up Lo three financial up~gradations including promotions. All Government
empioyees who are directly recruited to posts in the Level 14, 15 and 16 { or their existing
pay structure) shall be entitied to 3,2 and 1 financial up-gradations respectively under this
schame provided the concerned employee had not got scale up-gradation including
promotion upto 3, 2 and 1 respectively a3 per conceraed Service Rules,

Explanation-

‘Financial Upgradations” for the purpose of these rules shall mean - any kind of following
benetit(s) granted to & Government employes,

) Grant of 1%, 279 or 39 CAS/ACP or any upgradation under TSCS (Revised Pay) Rules
988, TSCS (Revised Pay) Rules 1995 and TSCS (Revised Pay) Rules 2009 read with
thelr respective amendiments,

{in Promaotion from one post to another in same or higher pay scale with the benefit
of next sitage or one Intrement or more in the pay scale / pay structure of
promotional post.

(Hiy  Promotion while drawing pay In ACP Pay structure at 2 stage less than minimum of

the pay scale or pay band of promotional post where pay is fixed at minimum of
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pay scale or pay structure of the promotional post with the benefit of equal 1o or
more than one ncrement.

{iv) Modification of Fay le vel from date on or after 1% day of April, 207

tvi Benefit of stepping up due to CAS/ ACP/ MACP for whatsoever reason, before or
on or after 150 day of April, 2017,

(viy 1f Governiment employee is ordered to officiate in a higher post of higher pay
ciructure on a regular basis, the employee will be treated to have availed one

scvancerment from the date of officiating the higher post on higher pay structure.

(3 While determining eligibility of the Government employees under this scheme, it
Il be considered how many times the concemed employee got the benefit of financial
upgradation including promotion after his direct entry into the service in the biate
Government of as the case may be, affer his direct entry into the cadre service of the State
Sovernment in which he is presently serving. Each case of promotion or scale upgradation
avallect by him after his divect entry into cadre where he is presently serving o, as the case
may be, in the post/service or a Departiv ont will be treated as consumption of one MACP.
This will mean that for those employses who entered the cadre service through promotion,
the benefit of this promotion along with promotion/scale upgradation availed by him
ore entry into the cadre service will also be counted as consumnpiion of MACP.

oy For, providing benefit under MACE (other than benefit already provided under
Grndaton/ACP/CAS) every Head of Office shall initiate e proposal as per prescribed formats
s appended to Schedule Il to the Head of Department for the employee(s) whose MACE
hocemes due. On recelpt of these proposals from the Heads of Office, the Head of
Bepartment will arrange scrutiny at his end and issue formal communication sanctioning
the MACP in favour of eligible cases. On receipt of the communication of sanction, the Head
of Oiffice shall make fixation under MACP and record the same in the Service Book of the

concerned employee,
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15 Those Government employees whe had completed 10 years of service bafore 19 cday
of April, 2017 but had not got or consumed any benafit of promotion/scale upgradation
under revised pay rules framed in the past by the State Govermment from time to time, they
will now be provided the benefit of 1% MACP from the date of his coming over to the
revised pay structne under these rules. Similarly, those Government employees who had
completed 17 years of service before 1% day of April, 2017 but had not got/consumed any
beaefit or got/consumed one benefit of promotion or upgradation under Revised Pay Rules
framed in the past by the State Government from time to time, they will now be provided
the benefit of 27 MACP directly from the date of his coming over to the revised nay
structure under these Rules In respect of Government employees who had completed 25
years of service befora 190 day of April, 2017 but had not got/consumed any benefit of
promotion or scale upgradation/financial upgradation or gol/consumed two benefits of
promotion or financial upgradation under Revised Pay Rules framed in the past by the State
Government from thne to time, they will now be provided the benefit of 31 MACP directly
fron the date of his coming over to the revised pay structure under these rules, The benefit
undler this provision should be allowed subject to fulfilment of all conditions stipulated in
this rule,

{6;  The financial up-gradation under the scheme will involve grant of one increment at
existing rate in the existing Level of the Pay Matrix in which the pay of the smployee is fived
without any further fixation of pay in the immediate next higher Level of the Pay Matrix,

{7} The financal up-gradation under this scheme will be purely personal to the
employee concerned and it will have no relevance to his seniority position. There will be no
change in his designation or functional/reporting responsibilities.  Moreover, other
benefits/faciiities available for the promotion posts would also not be available to him/her
until and unless the Government employee has been duly promoted to the higher post.

) Under the MACP, in case an employee whose pay after addition of ane increment at

tny rate exceeds the highest amount of the Level in the Pay Matrix, to which his pay has
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heen revised an equal pay or the next higher amount shall be located in the immediate next
higher Level of the Pay Matib and the pay would be granted in accordance with the
farmula mentioned under Ruie 12,

() The financial benefit of the schemes shall be given with effoct fram 1V day of April,
2017 only, although the services rendered by the empioyee before 1=t day of April, 2017 and
promotions/ACPs benefit avelled before 19 day of April, 2017 shall be taken into account
for deciding and determining the extent of benefit under MACP. I the post of an employee
has bean upgraded at any stage of the service carest, the same shall be considered as a
prorotion for the purpese of deciding the benefit of MAUPS.

(oY If financial up-gradation takes place by way of promotion of CAS or ACP, as the case
v be, prioe to the period mentioned in the scheme, no further advancement will be
chmissible at the end of the period mentioned at that stage.

(11) The past service candered in Public Sector Undertakings/Autonomous Organisations/
Agencies/Corporations/Statutory hodies etc. shall not be counted for the putpose of
RAACES.

(lzy 1 within a year after the date of grant of financial benefit under MACPS the
employee becomes eligible and is granted a promolion as per the service rules, the pay
fhation for the said promotion will be on the hasis of the pay drawn by the employee
hefore receipt of the MACPS benefit. By way of MACP, the pay of the Governmant
amployee shall not exceed the highest amount of the Level of the Pay Matrix assigned to
Lis nromotion post, However, amount due to MACPES can be same as promotion post.
sisnilarly, i an employee decides 10 decling a promotion for any reason what-so-ever his

case will not be considered for the benefit under MATPS.
7y Gramt of higher pay scale under the Scheme shall be conditional to the faci that an
smploves, while accepting the sald benefit shall deemed to have given his unqualified

acceptance for reqular prormotion on occurrence of vacancy subseguently,
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Tripura Gazette, Extraordinary [ssue, July 11, 2017 A. D.

of the Level in the Pay Matrix, after addition of one increment, shall get his pay fixeq 5,

locating an equal Pay or next higher amount in the immediate next Level of the Pay Matriy
Such Government employee shall continue to move vertically down in that immediate nexs
higher Levej and so on till his Pay in the Pay Matrix reaches the maximum of Level 18
Thereafter his/her Pay should be fixed in appropriate Cell of the Level 19.
(@) A Government employee whose pay has been fixed in any of the Level between Leve|
19 to 21 (both inclusive) and his Pay exceeds the highest pay in that Level in Pay Matrix
after addition of one increment, his pay shall draw stagnatio’n increment at the same rate
after every 2(two) years of stagnation in the revised pay structure, without the opportunity
to get his pay fixed at the immediate next higher Level or beyond Level 21, as the case may
be, but shall not exceed the highest amount in Level 21.
(3) No fixation of pay will take place and no increment will be allowed when the
substantive promotion is earned subsequently.
14.  Stepping up of pay:
(1) Where a senior Government employee got promoted to a higher post before the 1+
day of April, 2017 draws less pay in the revised pay structure than his junior who is
promoted to the higher post on or after the 15t day April, 2017, the pay of such senior
Government employee in the revised pay structure shall be stepped up to an amount equal
to the pay as fixed for his junior in that higher post and such stepping up shall be done with
effect from the date of promotion of the junior Government employee subject to the
fulfilment of the following conditions, namely:-
a. both the junior and the senior Government employees belong to the same cadre
and thé posts in which they have been promoted are identical in the same cadre:
b. the existing pay structure and the revised pay structure of the lower and higher
posts in which they are entitled to draw pay are identicql;

the senior Government employees at the time of promotion are drawing equal or

more pay than the junior;
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d. the anomaly is directly as a result of the application of the provisions of
Fundamental Rule 22 or any other rule or order regulating pay fixation on such
promotion in the revised pay structure.

Provided that if the junior officer was drawing more pay in the existing pay structure
than the senior by virtue of any advance increments granted to him, the provisions of this
sub-rule shall not be invoked to step up the pay of the senior officer.

(2) The order relating to re-fixation of the pay of the senior officer in accordance with
clause (i) shall be issued under Fundamental Rule 27 and the senior officer shall be entitled

to the next increment on completion of his required qualifying service with effect from the

date of re-fixation of pay.
15. Payment of arrears:

Notwithstanding anything contained elsewhere in these Rules, or in any other Rules
for the time being in force, the benefit of revision of pay for the month of April, 2017
payable in May, 2017 and onwards shall be provided in cash.

The Government employees, who haa died/retired/superannuated on or after the

15t day of April, 2017 and before publication of these Rules in the Official Gazette, shall be

paid arrear pay and allowances for the period from the 15t day of April, 2017 upto the date

of his death /retirement/superannuation in cash.

16. Group wise Classification of employees:

From the date of commencement of these rules, the employees shall be classified as

Group-A, Group-B, Group-C and Group-D in the following manner:-

(i) | Group-A | Government employees holding all posts in the Level 14 to
21 of the Tripura State Pay Matrix.

(i) | Group-B | Government employees holding all posts in the Level 11 to
13 of the Tripura State Pay Matrix.

(i) | Group-C | Government employees holding all posts in the Level 5 to
10 of the Tripura State Pay Matrix. '

(iv) | Group-D | Government employees holding all posts in the Level 1to 4
of the Tripura State Pay Matrix.

Page 17 of 31




17 A.D.
Tripura Gazette, Extraordinary Issue, July 11, 20

17.  Training Incentive:
incentive as mentioned at TS(s

The existing system of providing lump sum training
: i i in Il conti
(Revised Pay) Rules, 2009 read with its amendments issued from time to time shall continue

18. Overriding effect of rules:

The provisions of the Fundamental Rules, the TSCS (Revised Pay) Rules, 1875, TSCS

(Revised Pay) Rules, 1982, TSCS (Revised Pay)Rules, 1988, TSCS (Revised Pay) Rules, 1935,

TSCS (Revised Pay), Rules, 2009 shall not, save as otherwise provided in these rules, apply to

cases where pay is regulated under these rules, to the extent they are inconsistent with

these rules.
19. Power to relax:

Where the Governor is satisfied that the operation of all or any of the provisions of
these Rules causes undue hardship in any particular case, he may, by order, tispense with or
relax the requirements of that rule to such an extent and subject to such conditions as he
may consider necessary for dealing with the case in a just and equitable manner.

20. Interpretation:
If any question arises relating to the interpretation of any of the provisions of these

rules, it shall be referred to the Finance Department of the Government of Tripura for

i

I'l".\r\
(M. Nagara]u, IA’S’) ,} L13—

Principal Secretary to the
Government of Tripura

decision.
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SOHEDULET

Ferin of option (See Rules § and &

herely elect the revised pay structure

b etfact from 1

LT R — hereby elect to continue on pay
structure of my substantive/officiating post mentioned below until:

+ the date of my next increment/the date of my subsequent increment

raising my pay to RS, /1vacate or cease to draw pay in
the existing pay structure / the date of my promotion/up-gradation to the
post of e
Existing Pay Band and Grade Pay e
Signature
Name__ ...
Designation .

Office in which employed
“ To be scored out, if not applicable.
M. Option once exercised is final,
UNDERTAKING

! hereby undertake that in the evant of my pay having been fixed in a mannes
contrary to the provisions contained in these Rules, as detected subsequently, any
axcess payment so made shall be refunded by me to the Government either by
adjustrment against future payments due to me or otherwise,

Signature

Dasignation
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SCHEDULE - m
Format-l

Format for nitiating proposal for providing benefit under MACP as per T5CS (Revised

Fayl Rules, 2007 for parsons entered inte the Cadre service ag direct racrui

i Name of Govi, Servant

4 Mame of the Cadre to whick the Officer/
employes now belongs

EY Name of Offics where now nosted

4} MName of Cadre Controlling Department

5] Grade in which he / she at present serving

] Pre-revised pay scale and grade under
TSCS (BRP) Rules, 2000 held at the time
of coming over to the T5CS (RM) Rules,
2017 wherever applicable

73 Date of entry into cadre indicating
grade & pay scale as direct recruit

Promotion(s)/grade movement, upper pay scale movement availed or henefit
consumed as CAS, ACP as interpreted from Finance Department in reference to T5CS
{KP) Ruies, 2017 after direct entry in the cadre

[ Date off Pay scale/ Pay si Grade !
movement | From [T N
'

‘ . . SV é.,, N -

g1 Number of CAS/ACE/MACE benefit aiready
provided as per information given in item No.8 -

10 MACE benefit proposed to be provided
under HOP, 2097 MACE-1, MACP.2 &
MACP-3) along with date

] Level of Pay in Pay Matrix in which ,
Lenefit of MACP i praposed to be provided
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Iy

fiit
1)

ain

43

Pay i the Pay Matiix proposed fo be fixed

Alang with DML undar MALP

festion for entitlerment of proposed MACE benefit covering points viz,

Total period of service randered in
the entire service caresr

mate when last promotion/ upgradation,
CAS/ACP/MALP consumed

po. of vears completed on receipt/
consumption of benefit entioned
by () above,

signature of Head of Office
{with name & designation)

Mpcision of the Head of Department in respact of sanction of MALP.

Signature of Head of Department
Name !
Designation:
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Fesrrnat-31

rnat for indi

aosal tor providing benefit under MACP as per TSCS Revised
ered into the cadre service on promotion.

?»e‘:;;; Rilas, 2007 for persons

] Marne of Govt Servant
! Name of the Cadre to which the
Cificer/employes now belongs
Name of Office where now posted
Mame of Cadre Controlling Department;
Grade in which be / she at present Serving
Pre-revised pay scale and grade under
TSCS (RP) Rules, 2009 held at the time
of coming over 1o the TSCS (1P Rules,
2017 wherever applicable
71 Name of feeder postis) from where the

incumbient got promotion to the existing

cadre with date of entry

Y Benefit of promotion(si/upgradation(s

under CAS/ATR/MACE recaived while

serving in the channel of feeder post
91 Date of entry in ihe present caclre

indicating Level of Pay in the Pay

Matrix as direct recruit :
107 Promotion(s)/grade movement, upper pay scale movement availed or benefit
consumed as CAS/ACP/MACP as interpreted from Finance Department in reference
o THCS (BP) rules, 19997 TSCS (RP) Rules, 2009/ TSCS (RP) Rules,2017 after 1%t entry in
the channel of feader post and in the cadre where he s at present serving:

s LA

el

o

o o
5 s
[t

Dateofmovement | Payscale/ Paysiucture | Grade
; ) From To From To
11 Number of CAS/ACP/AMACP benefit gl Iready

provided as per information given in item
N 10

12 Level of Pay in Pay Matrix in which benefit
ﬂé‘s(:?} is proposed to be provided

13 Pay inthe Pay Matrix proposed fo be
fixed along with DN under MACP
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FHek

sed MACE benefit covering points vie

thamant of pro

Tetal period of service rendered in the

entire service career inclucing feeder

post

Mate when last promotion/ upgradation
CAS/ACP/MACP consumed

Mo, of years compieted on receipt/

consumption of benefit mentioned in (i)

above.

Signature of Head of Office
fwith name & designation) .

sision of the Haead of Department in respect of sanction of MACP.

Signature of Head of Department
Blaime
Designation :
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entry in the cadre

Errmat-1i1

f proposat for providing berefit under MACE as per T5CS (Reviser

g, D17 for Goverynent employees other than Cadre Service

Marme of Govi Ssrvant

oy 5.

2 Blame of the T

gmployes ha

31 Mame of Office where now posted
4] Post in which be / she at present

Serving

5 Pre-revised pay scale and grade
under TSCS (RPY Rules, 2000 hel
at the time of coming over to the
TECS (RP) Rules, 2017 wherever

applicable
& Pate of direct antry into Government

Service under the State of Tripura
aiong with name of post and pay scale

71 Frometion(s)/grade movement, upper pay scale movement availed or benefit
consumed as CAS/ACPR/MACPE as interpreted from Finance Department in reference
o ToL5 (RP) Rules, 1999/ TSCS (RP) Rules, 2009/ TSCS (RP) Rules, 2017 after direct

Date of movement Pay scale/ Pay structure | Grade
o Rem [ To U Rem | o

81 Nurmber of CAS/ACP/MACE beneflt already
provided as per materials given in item No.7

91 MALE benefit proposed to be provided
under T5CS (RP) Rules, 2017 (MACP-1,
MACE-2 &MACP-3) along with date

10} Level of Pay in Pay Matrix in which benefit
of MACP is proposed to be provided
Page 25 of 31




0y Total perod of service rendered in
tha entire service caresr

iy Date when last promotion/upgradation
CAS/ACEAMALE consumed
consumption of benefit mentioned

in (i) abhove,

Signature of Head of Office
fwith name & designation)

recision of the Head of Department in respect of sanclion of MACP,

Signature of Head of Department
Mame :
Designation :
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3"_5%‘! "’E_:z‘i%&%i vl Sewwives Moy

stozemant ol fixatton of poy ung

“J‘ [ S o b O IS
HOLTIE DROST Y WY Day

Status Gubsiantive [ officiating)

Pre-revised Fay Band and Grade Pay or Scale

Eristing Emaiuments

& DBasic Pay (Pay in the applicable Pay Band
plus applicable Grade Pay or basic pay in

the applicable scale} in the pre-revised
structure as on 00042017,

b, Dearness Altowanece sntitled 2s on 31,03.2017:
¢ Existing emoluments (& + b)

6. Basic Pay (Pay in the applicable Pay Band
plus applicable Grade Pay or basic pay in
the applicable scale) in the pre-revised
structure as on 01.04.2017.

7. Applicable Level in Pay Matrix corresponding

to Pay Band and Grade Pay or scale shown
at 81 Mod

& Amount arrived at by multiplying S No. 6 by 2.25;

% Applicable Cell in the Level either equal to or just
sbove the amount at 5L No.8

10. Ravised Basic Pay {as to 51 No. 8)

11 Stepped up pay with reference (o the revised
pay of Junior, if applicable [Rule 14 of
T5CS {RP) Rules, 2017]. Name and pay of the
funior also 1o be indicated distinctly.
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iy reters s the Substantive Pay:
fe pay fhed in the offidating

s lower than the pay fixed in the substantive

4, i applicable.

14. Date of next incrament (Rule 11) and pay after
grant of increment

ay Matrix

15, Any other relevant information

Signatura & Designation of Head of Office
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FT60/- (Pay in the

{rade

oo,
ey

Ba 11160/ with 275 a

1 at,

b corresponding o GF ~ Re 2200/-
7, 85 may be saen from Pay matrin

H

he column for level 7. the fgure closest
25, 25110/ 05 Re, 252940,

= the pay of employes MrQ will be
at Ry 25290/ - inlevel 7 in the new pay

st

£ 2000

19340 |

19930 | 23500

gyisting smplovee under Tripura Siate Chll Services

20530

S
R AT,
Entry Pay
U LEPY (Rs) 806G
o Level g
A 3B140
2 18630
P 19260
A 19840
5| 2040

21060

2150 |

21790

23040

MfééM4m

22450 | 26470

o

23130
 Zagan

8080

23740

A4 550

2445

25230

28040

29810

25200

26050 1

30790 |

Mustration Ne .2 @ Fixalion of pay on promotion on or after 19 day of April, 2017 under Tripura
State Civil Services (Revised Pay) Rules, 2017, (See Rule 9],

Suppose an employee Ms, §, who after
Chaving been fixed in the pay mabrix is
| drawing a basic pay of Rs, 27650/ in Level
F

[

-
| bhe gels

promoetion to the Level 8.

CHer pay will he fixed in the following

S manner-

5 - She will first be given one increment in
Per present fevel (e Level 7) and the
amount shall be fixed at Rs, 28480/-,

- Then she will be placed in Level 8 by
focating an amount equal to or nexd
higher compared to Rs28480/- Here #

comes to By, 28940/-,

Hence the pay of Ms. 5 in the promotion
post will be fixed at Rs. 28940/~ in level § in
the pay matrid

Grade Pay

?ayaand
Rs)

5700-24000

(Rs)

2200

2400

2800

(P Rsj

Entry Pay

10620

Level

4340
7

9840
8

2

L AeTe

19340

22140

19930

23500

“'Zééiﬁmfmm

23500
24626
25360

20530

21139

24210

26130

245340

26920

21790

25690

22450

26470

23130

27270

29430

23830

28080

30320

i

24550

4 20940

31230

25290

22170

i
i

Fyvd Pl Solb=3 11-5 P--S BT 1= SREUR IS VR TS B

i

26050 f 30710 L
26840

-

H

27650 [

33140
34140
35170

e vy

~adaol |

36230

29340

[EY

b
<l

30230

28440
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%%Efm-vzgﬁm@ Mo 3 Determination of increment under Tripura Slate Cpal Services
Pay) Rules, 20171 Sea Rule f)]

Pay Band 70024000

T
i
i S\‘Q‘?
[
!
i
i
|
i
H

an -’:EE'!‘EQ‘;{)?QEE s, R, MO IS

pay i the poy et woet 1

o Lavel 7

" Grade Pay 1
R | 2200 | 2400
}

) trs‘?;“f ”Hv ? :

| | EE?E{iﬁ}mwwm“§34§mWé 9840 | 10620 1|

| 3““_,§§%§Rm S 0 S B

‘ ay due to incremant shall be fixpd to 1 140 ’?giz{;(}
1

!

L Her next increment shall be granted on
FO1.07 2008,

._ :;i?m AR 1304
E 25690 | 27730 1
26470 1 28571 '

i 28{}%{}-% Bt

5

i

E

]

1,,,,
..

|

!

i

ustration Mo, 4 Determination of date of increment under Tripura State Civil
services (Revised Pay) Rules, 2017, See Rule 11]

%“;' x'me an mﬂplwm wire. ¥, wha after | Pay Band % : %
3 naving been fixed in the pay matrix wed |  RS) L i
FUT042017 s drawing @ imﬁéc pay of Rs, “Grade P ay |
%:.Zf.s..)m;_ in Lavel 7. (Rs) {

Ctuppose  she s granted a  financal)  (EP) (Rs)
upgradation on 10.12.2017 fixing her pay 1o Cewel
e 23130 I i 1.

22810 | 24620
23500 %?%?3 .
24210 | 26130
24940 | 26920
25690 | 27730
26470 | 28570

'1 27270 1 29430

!
ifrmy ?a.\)ﬂ 51 “

%

i

]

CChe will Be aliowed next increment on ::
01072018 fixing her pay Lo Rs, 23830/, R

Her next increment shall be granted on e
| 01.07.2019 and her pay fixed at Rs, 24550/, |75
z* case she has not got any further
Cpramotion/ financial upgradation including 3
ARCE within the intervening period,

28099fﬂww%9§??w
28940 | 31230

i
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Lary In-charge of all Depaitments/ ol Heads of Department,

fopy forwarded to

1.

e
AR

4 ) ;g‘
4
H

The Secretary to the Governor of Tripura, Agartala,

The Principal Secretary to the Chief Minister, Tripura, Agartala.

P8/ PA o all Ministers, Tripura, Agariala.

Joint Secretary/ PS/PA to the Chief Secretary, Tripura, Agartala.

The Secretary, Tripuwra Legislative Assembly, Agartats

The Registrar General, High Court of Tripura, Agartala

The Secretary, TPSC/ Police Accountability Commission/ Tripura Women
Commission/ Tripura Informetion Comunission/ Tripura Electricity Regulatory
Commission, Agartala,

ne Accountant Ganeral (AZEY (Audit), Tripura, Agartala.

he Director, GA(Printing & Stationen? Depariment for publication in the next

-
T
Tripura Gazette, Agartala.

CThe Additional Segretary, GAC & () Department, Agartala for information in

reference to Memo No. F019-GACABY 2008 dated 11072017,

H Treasury / Sub-Treasury Officers, Tripura,

he Web Administrator, Finance Department fo upload the same in Finance
Department’s websiie,
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GOVERNMENT OF TRIPURA
DEPARTMENT OF FINANCE

KKKk kK KoKk ok kok ok

Y
No. F.7(2)-FIN(PC)/2018 Dated, Agartala, 06 November, 2018

NOTIFICATION

In exercise of the powers conferred by the proviso to Article 309 of the Constitution

of India, the Governor is pleased to make the following Rules to further amend the Tripura
State Civil Service (Revised Pay) Rules, 2017 (hereinafter referred to as the “Principal
Rules”), namely :-

1.

Short title and commencement:

(i) These Rules may be called the Tripura State Civil Services (Revised Pay) (First
Amendment) Rules, 2018.

(ii) They shall be deemed to have come into force on and from the 1st day of
October, 2018.

Amendment of Rule 3(1)(i) of the Principal Rules:
After the words “the existing scale” of Rule 3(1)(i) of the Principal Rules, the
words “or pay drawn under Tripura State Pay Matrix 2017” shall be inserted.

Amendment of Rule 5 of the Principal Rules:
Rule 5 of the Principal Rules shall be substituted as follows:-

“Save as otherwise provided in these rules, a Government employee who is in '
service on 1st day of October, 2018 or who may have been appointed on or after 1st
day of October, 2018 shall draw pay in the Level in the revised pay structure
applicable to the post/ service which he has been holding or as the case may be, to
which he may have been appointed;

Provided that a Government employee who is in service on 1st day of
October, 2018 or who enters service on or after 1st day of October, 2018 but before
the date of notification of these rules shall draw pay in the revised pay structure
either from 1st day of October 2018 or the date of entry in service after 15t day of
October 2018, whichever is later;

Note: Re-appointment after break-in service to a post/ service on or after 1st day of
October, 2018 shall in all cases be treated as first appointment for the purpose of
these rules.”

Amendment of Rule 6 of the Principal Rules:
Rule 6 of the Principal Rules shall stand deleted.

Amendment of Rule 7(1) of the Principal Rules:
Rule 7(1)(i) of the Principal Rules shall be substituted as follows:-

“(1) The initial pay of a Government employee who is in service on 1st day of
October, 2018 and / or who is governed by the revised pay structure incorporated

Page | 1



in these Rules on and from 1st day of October, 2018, shall, unless in any case the
Governor of Tripura by special order otherwise directs, be fixed in the following

manner:-

(i) The pay in the applicable Level in the Pay Matrix shall be obtained by dividing
the existing basic pay by 2.25 and then multiplying the resultant value by
applicable multiplication factor at the particular level under “Tripura State Pay
Matrix 2018” (rounded off to nearest 100 rupees) and the figure so arrived at
will be located in that appropriate Level of the Pay Matrix and if such figure
‘corresponds to any identical value in any Cell in the applicable Level of the Pay
Matrix, the same shall be the pay, and if no such Cell is available in the
applicable Level, the pay shall be fixed at the immediate next higher Cell in that
applicable Level of the Pay Matrix. The Methodology is explained in the

illustration given below.

[lustration: Fixation of Pay of an existing employee under Tripura State Civil Services
(Revised Pay) (15t Amendment) Rules, 2018

Suppose an employee Mr. B is presently
drawing Basic Pay of Rs. 34930/- in Level 11
of Pay Matrix 2017.

After dividing Rs. 34930/- with 2.25, a figure
of Rs. 15524/- is obtained. This figure is
multiplied by 2.57 and a value of Rs. 39897/-
is arrived at. When Rs. 39897/- is rounded to
nearest hundred, Rs. 39900/- is obtained as
final figure. :

Going vertically down through Cell values of
Level 11, a figure exactly equal to Rs. 39900/-
is located at Cell No. 3 of that Level.

So, the revised basic pay of employee Mr. B in
Level 11 in the new pay matrix 2018 is Rs.
39900/-.

Pay Band (Rs)

10230-34800

Grade Pay (Rs)

4400 4600 4800

Entry Pay (Rs)

14630 | 16690 | 18660

Level

11 12 13

Index 2.57 2.57 2.55
1 37600 42900 | 47600
2 38700 44200 | 49000
3 39900 | 45500 | 50500
4 41100 46900 | 52000
5 42300 48300 | 53600
6 43600 49700 | 55200
7 44900 51200 | 56900

6. Amendment of Rule 7(2) of the Principal Rules:
Rule 7(2) of the Principal Rules shall be substituted as follows:-

“(2) A Government employee who is on leave on the 1st day of October, 2018 and
is entitled to leave salary, shall become entitled to pay in the revised pay structure

from 1st day of October, 2018.”

7 Amendment of Rule 7(3) of the Principal Rules:
Rule 7(3) of the Principal Rules shall be substituted as follows:-

(3) A Government employee who is on study leave on the 1st day of October,
2018, shall be entitled to the pay in the revised pay structure from the 1st day

of October, 2018.
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10.

b

Amendment of Rule 7(6) of the Principal Rules:
Rule 7(6) of the Principal Rules shall be substituted as follows:-

(6) Where in the fixation of pay under sub-rule (1), the pay of a Government
employee, who in the existing pay structure, was drawing immediately before
the 1st day of October, 2018 more pay than another Government employee
junior to him in the same cadre and same post, gets fixed in the revised pay
structure in a Cell lower than that of such junior, his pay shall be stepped up to
the same Cell in the revised pay structure as that of his junior.

Amendment of Rule 7(8) of the Principal Rules:
Rule 7(8) of the Principal Rules shall be substituted as follows:-

(8) The Head of Office shall prepare statement of fixation of pay under the
“Tripura State Civil Services (Revised Pay) (1st Amendment) Rules, 2018 as per
format given in Appendix.

Amendment of Rule 8 of the Principal Rules:
Rule 8 of the Principal Rules shall be substituted as follows:-

“8. Fixation of pay in revised pay structure of employees appointed as
direct recruits on or after 1st day of October, 2018:

The pay of an employee appointed by direct recruitment on or after 1st day of
October, 2018 shall be fixed at the minimum pay or the first Cell in the Level,
applicable to the post to which such employees are appointed.

Provided that where the existing pay of such employee appointed on or after
1stday of October, 2018 and before the date of notification of these rules has already
been fixed in the existing pay structure and if his existing emoluments happen to
exceed the minimum pay or the first Cell in the Level, as applicable to the post to
which he is appointed on or after 1st day of October, 2018, such difference shall be
paid as personal pay to be absorbed in future increments in pay.

For example, a person entering Government service as a direct recruit at
Level 7 on or after 1st day of October, 2018 shall get his pay fixed at Rs. 21400/-, at
Level 10 of Rs. 34700/-, at Level 11 of Rs. 37600/- and so on.”

Amendment of Rule 9 of the Principal Rules:
The heading of Rule 9 of the Principal Rules shall be substituted by the following -
“9. Fixation of pay on promotion on or after 1st day of October, 2018”

At the end of Rule-9, the following illustration shall be added to explain the
methodology:

IMlustration No. 2: Fixation of pay on promotion on or after 1st day of October,2018 under

Tripura State Civil Services (Revised Pay) (1st Amendment) Rules,
2018.
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Suppose an employee Ms. K, whose | | Pay Band (Rs) 5700-24000
basic pay in the pay matrix 2018 is | | Grade Pay (Rs) 2200 2400 2800
fixed at Rs. 31400/- in Level 7 as on || Entry Pay (Rs) 8340 9840 10620
01.10.2018. She gets promotion to || Level 7 - 9
the Level 8. M.F. 2.57 2.57 2.57
1 21400 25300 | 27300
Her pay will be fixed in the following 2 22000 26100 28100
e 3 22700 26900 | 28900
- She will first be given one | 23400 27700 | 29800
increment in herdprgsent level 5 24100 28500 | 30700
(i.e. Level 7) and the amount
shall be fixed at Rs. 32300/-. 2 ;gggg ggggg » g;ggg
- Then she will be placed in 5 26300 31200 33500
Levell 8 by locating an a;n'o;lmt 9 57100 32100 | 34500
equal to or next higher -
compared to Rs.32300/-. Here Lt BHpaG | 35500
it comes to Rs. 33100/-. g 52288 345}188 22?88
Hence the pay of Ms. K in the 13 30500 36200 | 38800
promotion post will be fixed at Rs. 14 31400 I 37300 | 40000
33100/- in Level 8 in the pay matrix. 5 i?ZBOO l T i
16 33300 39600 | 42400
17 34300 40800 | 43700

12.

1.5

14.

Amendment to Rule 11 of the Principal Rules:
Below Rule 11 of the Principal Rules, the following shall be inserted: -

“Provided that the revision of pay of a Government employee implemented
under these rules shall not affect the periodicity of his/her normal annual
increment. A Government employee, who is likely to draw his normal annual
increment on 1st day of January, 2019 shall continue to draw his annual increment
on that date and a Government employee who is likely to draw his annual
increment on 1st day of July, 2019 shall also continue to draw the same on that date
as in normal circumstances.”

Amendment of Rule 13 of the Principal Rules:
Rule 13 of the Principal Rules shall stand deleted.

Amendment of Rule 15 of the Principal Rules: -
Rule 15 of the Principal Rules shall be substituted as follows:-

“Notwithstanding anything contained elsewhere in these Rules, or in any other
Rules for the time being in force, the benefit of revision of pay for the month of
October, 2018 payable in November 2018 and onwards shall be provided in cash.

The Government employees, who had died/retired/ superannuated on or
after the 1st day of October, 2018 and before publication of these Rules in the Official
Gazette, shall be paid arrear pay and allowances for the period from the 15t day of
October, 2018 upto the date of his death /retirement/ superannuation in cash.”
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15

16.

17.

18.

19,

To,

Amendment of Rule 18 of the Principal Rules:

Between the words “TSCS(Revised Pay) Rules, 2009” and “shall not, save as”, of
Rule 18 of the Principal Rules, the words “ and TSCS(Revised Pay) Rules, 2017” shall
be inserted. :

Amendment of Schedule -I of the Principal Rules:

The words “Tripura State Pay Matrix, 2017” and the table along with its values in
respective Cell as appearing in Schedule-I of the Principal Rules shall be substituted
by the words “Tripura State Pay Matrix, 2018” and the table along with its values as
appended to these Rules.

Amendment of Schedule -II of the Principal Rules:
The “Form of option” as given at Schedule - II of the Principal Rules shall stand
deleted.

Amendment of Format-I, Format-II and Format-III of Schedule - III of the
Principal Rules: ?

Wherever the words “TSCS(Revised Pay) Rules, 2017” and “TSCS(RP) Rules, 2017”
appearing at Format-I, Format-II and Format-III of Schedule - III of the Principal
Rules shall be substituted by “TSCS(Revised Pay) Rules, 2017 read with its up-to-
date amendments”.

Amendment of Annexures of the Principal Rules:
The word “Annexure” appearing in Principles Rules shall be substituted by the
word “Appendix”.

By order of the Governor

\\
(N. Fadbdng, 145)

Secretary to the
Government of Tripura

Secretary In-charge of all Departments/ all Heads of Department.

Copy forwarded to:

PN B W

o

The Additional Chief Secretary to the Governor of Tripura, Agartala.

The Principal Secretary to the Chief Minister, Tripura.

The PS to the Dy. Chief Minister, Tripura

PS/ PA to all Ministers, Tripura.

PPS/PS/ PA to Chief Secretary, Tripura.

The Secretary, Tripura Legislative Assembly, Agartala.

The Registrar, High Court of Tripura, Agartala.

The Secretary, TPSC/ Police Accountability Commission/ Tripura Women Commission/
Tripura Information Commission/ Tripura Electricity Regulatory Commission.

The Accountant General (A&E)/ (Audit), Tripura
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10. The Director, GA(Printing & Stationery) Department for publication in the next Tripura
Gazette. '

11. The Additional Secretary, GA(C & C) Department, Agartala for information in reference
to Memo No. F.1(19)-GA(CAB)/2008 dated 06.11.2018.

12. All Treasury / Sub-Treasury Officers, Tripura.

13.The Web Administrator, Finance Department to upload the same in Finance
Department’s website.

sskskokskokskok skok ko ko skok
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Appendix

Statement of fixation of pay under Tripura State Civil Services (Revised Pay)
(1st Amendment) Rules, 2018.

[See rule 7(8)]

1. Name of the Employee

2. Designation of the post in which pay is to be fixed
ason 01.10.2018

3. Status (Substantive / officiating)
4. Existing Emoluments

a. Basic Pay (Pay in the applicable Level of Pay
Matrix 2017 or Pay in pay Band and applicable
Grade Pay) in the pre-revised structure as on
01.10.2018.

b. Dearness Allowance entitled as on 30.09.2018(if any):

c. Existing emoluments (a + b)

5. Applicable Level in Pay Matrix

6. Applicable multiplication factor of that Level as per
Pay Matrix 2018

7. Amount arrived at by dividing SI. No. 4(c) by 2.25
and then multiplying the resultant value with applicable
multiplication factor obtained at Sl. No. 6 (above)
(rounded to nearest hundred)

8. Applicable Cell in the Level either equal to or immediate:
above the amount at Sl. No. 7

9. Revised Basic Pay (as to SI. No. 8)

10. Stepped up pay with reference to the revised
pay of Junior, if applicable [Rule 14 of
TSCS(RP) Rules,2017]. Name and pay of the
junior also to be indicated distinctly.

11. Revised pay with reference to the Substantive Pay
in cases where the pay fixed in the officiating
post is lower than the pay fixed in the substantive
post, if applicable.
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12. Personal Pay, if any

13. Date of next increment (Rule 11) and pay after
grant of increment

Date of Increment Pay after increment in applicable Level of Pay Matrix

14. Any other relevant information

Date :
Signature & Designation of Head of Office
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TRIPURA STATE PAY MATRIX 2018 [See Rule 3(1)(vi)]

(Amount in Rupees)

SCHEDULE - I

J 37400- 52000-
Pay Band 4840-13000 5700-24000 10230-34800 15600-39100 67000 77000
Grade
Pay 1400 1650 1800 1900 2000 2100 2200 2400 2800 4200 4400 4600 4800 5400 6600 6800 7000 7100 7600 8700 NIL
Entry Pay 6240 - 6880 6920 7300 7700 8060 8340 9840 10620 138500 14630 16690 18660 21000 25200 26610 27460 27840 29920 46100 52000
Level 1 2 3 4 8 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 2l
Index 2.87 2.51 2.48 2.40 2.34 2.87 2.87 2.87 2.87 2.87 2.87 2.87 2.58 2.57 2.87 2.87 2.87 2.87 2.87 2.87 2.80
1 16000 16500 17000 17800 18000 20700 21400 25300 27300 34700 37600 42900 47600 54000 64800 68400 70600 71500 76900 118500 130000
2 16500 17000 17500 18000 18500 21300 22000 26100 28100 35700 38700 44200 49000 558600 66700 70500 72700 73600 79200 122100 133900
3 17000 17500 18000 18500 19100 21900 22700 26900 28900 36800 39900 45500 50500 57300 68700 72600 74900 75800 81600 125800 137900
4 17500 18000 18500 19100 19700 22600 23400 27700 29800 37900 41100 46900 52000 59000 70800 74800 77100 78100 84000 129600 142000
5 18000 18500 19100 19700 20300 23300 24100 28500 30700 39000 42300 48300 53600 60800 72900 77000 79400 80400 86500 133500 146300
6 18500 19100 19700 20300 20900 24000 24800 29400 31600 40200 43600 49700 55200 62600 75100 79300 81800 82800 89100 137500 150700
7 19100 19700 20300 20900 21500 24700 25500 30300 32500 41400 44900 51200 56900 64500 77400 81700 84300 85300 91800 141600 155200
8 19700 20300 20900 21500 22100 25400 26300 31200 33500 42600 46200 52700 58600 66400 79700 84200 86800 87900 94600 145800 159900
9 20300 20900 21500 22100 22800 26200 27100 32100 34500 43900 47600 54300 60400 68400 82100 86700 89400 90500 97400 150200 164700
10 20900 21500 22100 22800 23500 27000 27900 33100 35500 45200 49000 55900 62200 70800 84600 89300 92100 93200 100300 154700 169600
11 21500 22100 22800 23500 24200 27800 28700 34100 36600 46600 50500 57600 64100 72600 87100 92000 94900 96000 103300 159300 174700
12 22100 22800 23500 24200 24900 28600 29600 35100 37700 48000 52000 59300 66000 74800 89700 94800 97700 98900 106400 164100 179900
13 22800 23500 24200 24900 28600 29500 30500 36200 38800 49400 53600 | 61100 68000 77000 92400 97600 100600 101900 109600 169000 185300
14 23500 24200 24900 25600 26400 30400 31400 37300 40000 50900 58200 62900 70000 79300 95200 100500 | 103600 105000 112900 174100 190900
18 24200 24900 25600 26400 27200 31300 32300 38400 41200 52400 56900 64800 72100 81700 98100 103500 | 106700 108200 116300 179300 196600
16 24900 25600 26400 27200 28000 32200 33300 39600 42400 54000 58600 66700 74300 84200 101000 106600 | 109900 111400 119800 184700 202500
17 25600 26400 27200 28000 28800 33200 34300 40800 43700 55600 60400 68700 76500 86700 104000 109800 | 113200 114700 123400 190200 208600
18 26400 27200 28000 28800 29700 34200 35300 42000 48000 57300 62200 70800 78800 89300 107100 |113100 | 116600 118100 127100 195900 214900
19 27200 28000 28800 29700 30600 35200 36400 43300 46400 59000 64100 72900 81200 92000 110300 |116500 | 120100 121600 130900 201800
20 28000 28800 29700 30600 31500 36300 37500 44600 47800 60800 66000 75100 83600 94800 113600 |120000 | 123700 125200 134800 207900
21 28800 29700 30600 31500 32400 37400 38600 45900 49200 62600 68000 77400 86100 97600 117000 |123600 | 127400 129000 138800 214100
22 29700 30600 31500 32400 33400 38500 39800 47300 50700 64500 70000 79700 88700 |100800 120500 |127300 | 131200 132900 143000
23 30600 31500 32400 33400 34400 39700 41000 48700 52200 66400 72100 82100 91400 [103500 124100 |131100 | 135100 136900 147300
24 31500 32400 33400 34400 35400 40900 42200 50200 53800 68400 74300 84600 94100 |106600 127800 (135000 | 139200 141000 151700
285 32400 33400 34400 35400 36500 42100 43500 81700 55400 70800 76500 87100 96900 |109800 131600 |139100 | 143400 145200 156300
26 33400 34400 35400 36500 37600 43400 44800 53300 57100 72600 78800 89700 99800 [113100 135500 |143300 | 147700 149600 161000
27 34400 35400 36500 37600 38700 44700 46100 54900 58800 74800 81200 92400 102800 [116500 139600 |147600 | 182100 154100 165800
28 35400 36500 37600 38700 39900 46000 47500 56500 60600 77000 83600 95200 105900 |120000 143800 |152000 | 156700 158700 170800
29 36500 37600 38700 39900 41100 47400 48900 58200 62400 79300 86100 98100 109100 |123600 148100 (156600 | 161400 163500
30 37600 38700 39900 41100 42300 48800 50400 59900 64300 81700 88700 101000 112400 [127300 152500 (161300 | 166200 168400
31 38700 39900 41100 42300 43600 50300 51900 61700 66200 84200 91400 104000 115800 |131100 157100 |166100
32 39900 41100 42300 43600 44900 51800 53800 63600 68200 86700 94100 107100 119300 [135000 161800
33 41100 42300 43600 44900 46200 53400 58100 65800 70200 89300 96900 110300 122900 |139100
34 42300 43600 44900 46200 47600 55000 56800 67500 72300 92000 99800 113600 126600 (143300
38 43600 44900 46200 47600 49000 56700 58500 69500 74500 94800 102800 117000 130400 (147600
36 44900 46200 47600 49000 50500 58400 60300 71600 76700 97600 105900 120500 134300 [152000
37 46200 47600 49000 50800 52000 60200 62100 73700 79000 100500 109100 124100 138300 |156600
38 47600 49000 50800 52000 53600 62000 64000 75900 81400 103500 112400 127800 142400 |161300
39 49000 50500 52000 53600 55200 63900 65900 78200 83800 106600 115800 131600 146700
40 50500 52000 53600 55200 56900 65800 67900 80500 86300 109800 119300 135500 151100
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